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I Ll
T foeeht, 2 R, 2024

Fr..am  200(3).—=sufafeat #1 YTET, FAq AAIRIE AT dE SE AT TFYgT
Iqfater, 2024 AT AR F LT HATAT T FIL.IA.3T 41(37) arE 23 [ATs, 2024 F FRET 970 &
TSI SETETT, AT |, ©T 4 §, ITE TATTAT g qTel ATRAT | AT Sl GATT ARG T 2,
39 arE § o fa it srafer & st § @ 5" a1 3% A= B AafaE FwI areft T S
Tt ST T ST FTS T2 AT, TRTiera T 2 om;

3T, ITH ATSHAAT 1 AR FIA ATAT TSTTA il T[AAT STAAT Bl TATTRTE BTAAT SIS ol ATSRIE
FaETEe 9T 30 AT, 2024 FT T AT % 9T 31 JATs, 2024 FT 3T F05 T | ST w07
qETETE T § AT 01 3WTed, 2024 T THIAT g2 AT

3ie, s=ar & AfAfde st % Jfiae o saEt a1 gamEr W a9 gRT B G @ en
TaAT e AT TR0 FEg=T §0 03 qrrE 30 39, 2024 T 9% S94h &9 § Hdem fFar
T

AT, THAU TATIZTE FTAAT A1, 319 AITAY FarerT 7w, 2016 F =77 15 F v ufeaq raet
srterfaae, 2006 (2006 T 41) FT €T 348 FIT W& ARRAT HT TART FA gU Ha1T LT & ATHGT o
Referfaa Safatet awmar g, sterid:-

7781 G1/2024 1)
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e |
qrgTr

Afer 98 3T IRA-(1) A ITETEAT FT i 90 TATIEIE Srael a1 319 AIfAY TeeT
IqfaterT, 2024

(2) ¥ TSI | Ik THII Al A T TG g0
AN ST - T IATATEIT TATIGTE BTAAT il EATTARTT FTATSAT o HIAL AR FIT
qRATIT- (1) 27 Sufafeat, § Sta aF % q39 & sr=q7 sruferd 7 27, -

()

(@)

()

(=)

(®)

(=)

(%)

()

()

“srferfaee & grast sfafaae, 2006 (2006 1 41) sfasa %;
A" F TATIEIE AT A1 ST &,

"I T AT AT T & ITAAT TAT (=1 F a1 *T ¢, oreH =9
FT FALA, GLITATE, ‘ATST FHTaT IF AT ST Fars, ey, i@y, dehet i
e, T (¥2T), T I, GET AT Fie-gie A UH 0T AqIAT o7 g, Rreg
ST -AFFIT AT F orw S e Suger ety § quTtora 981 AT ST aehar
Ffa g

"I TT ITATEH" AT Al A RN ST 31 ATTAL Taerd 72w, 2016 F a7 3
& 37 97w (1) % @< 8 # 3T M7 § 3T q&d FEEH! ATSHET T THg-T7T
T ATEGET FlE T T IS 3

"HYEOT H STA(AY IATEF % Hd, UL T T 1 o= #2017 | 309 (AL H
ST TAT ZEAT AT

"HAH TITEFET" & d1e FT {&T FEGET ATTHLT AT I8 1T TAFHT Hl2 7
sien Ao

"AETT T A Strg” FT agr o R S A sfiw fEreaw soforg
71,2016 & 779 3 % 37 F9w (1) F @ (1) # 37 ar v g;

"EFTg e F TR TRET % AT AT 38 AT AR AT IHE AT g Fid A2 qH
FeqTa ATasTa® T AT g TAT 7 IUETAT & Jqae § oy 3T
SIS ATer, TS ST Fdl HY ATHA &,

"HTHETII STITerg STy ar" |, TR, 91 A7 U A7 T899 offasdh aiEwi &
AT A7 At AR, Ofa &, g o9 aE <l § 9re® 9 F G2F & (A1
a7 TH TRET UF FETHT AT AT F aRET ¥ gaEEd Ofd § 3 A9iE &
AT o o7 Few STferapr g arferga foheT U 9Rae # i e srefera
AT i (R S98 T8 T4 TAT9 Fgl TAT §) AT

"FeAT T TASAT" H S AT TIAT T I GULW F {0 G AT IAH
ST fRaeh sTfoeReor AT STfHeRat gTer =T T T g sTtHua &

"gRE" T aIS & FHFE HI AT T T ST AL FIOAT 7 UH AT FT
TRET o & forT 91 g F2<h, YITEEa 3T SIsa il o= A AT VAT F %
o7 =&k gIT o7 9IS g7 IS AT T, S I1 Saeaamiy g 9ew
R0 1T FoRET AT & SE STHT AT AT g




[T 1|—&vz 4]

AT T TOT9H ; STETETIOT 3

(®)

()

(M)

()

()

(7)

()

(%)

"S- T A2 qF T ST -AafArg (Ferue) A, 2016 F fFEw 3 F 3w
A (1) F @e (3) # 38 A g,

"R FIFIFEL ST TEo9" | TAFHA 316 AT(AL T T & o0 Bsre=r &
TS Sl TATAT o I BAT T aretl U orf<nerret Tefier Afera g a9 y=mes
& ST e Tiaefier off w8 Twar g, S8 grarser dawor ©ae FET ST T,

"FET" | T IATATAAT F refi rom wiaforg doeq afarg s za¢ afeataa waEr
T 97 ST AT T FrE AT s etory e, s R ot safte, Seax,

T T HTAST (A TATE, AT AT FAT9T o T FThT AT Gl I FC
qHAT &, AT &

"FET b F FRET TR T 9% i 7 @ AT forme gt Y, e, 39, o,
T AT AT T AT [, T, IS, G, TTheA AT SF=AAT AT Tg il AT
g1 AT Tt gt AT Arasii=e T 9T FET 1A, T@, TATT 0l SAATT a7 IT
ST FLAT ATHIT &;

" | Are |l ATh T o wae, ar i A 3ue T wnr o ArfersTr
ATl 6T AR FaT &, A0 2,

"I | ST T AT TS gn, TR g AT wae AT 3ae T anT @
STEHANT AT FHoolT XA ATAT SATh TAT THH Fg, THT 6 (10 ITANT FIA ATAT Fls
=<k off atHe 7, Afua g;

Tl aATET T Ag TRt A g S S qatore ¥ gl 99 A7 a9 TR
THS ATAT AT a1 AT & TAT ZEH S8 Tt di A g Breg srafrg SH=a
g it FgT AT 8

"HTESHE T ¥ SAdT & STANT T AARESHE & [0 &l gar &0+, 9Tg
g ST ZIT aT%ad § SUANT AT ST AT 751, SATHIT &;

"SI | BT U FT AEATE FHIEE =0 O & Ty ser e @ e
FET AT, TRTATEH 1T, SATATT TR ST SAATeF ey 7 T+ G925

"HETS FHEHTL" F 39 AITAT F TALT AT IH g9 AT TATIZIE ITa«T & §
ATfert & gRrE F O A AT THE g IIfETFd AHEOr gy HAra A fE
At 2

"L H I SATATEAT & IUTEG STTLAT STTHIT &;

"STATHT I AT TATT" & Feqd IR o ATeTor A7 90 araer g o
AITAL FUFW, TATe, THEHRLO A e qareq & forw qof ar sifdss an
T T FA F o0 i ITTehi I THT-T9T 9T 98 g Afead wg
T TATE AT &; 3

"gret e T R s a7 [t i a7 e afseror T g
T =T AT STRT F YEEETE I AT 39 99 A T AT AT S
2 o o #E FeaT 7T B, AT G

(2) TIH 9TeR 3T ATHATRAT v ToH TRATOT Tl AT TAT 8, ITHT q5T T R ST Bra=r
Ftafaaw, 2006, 319 ATTAL e F=7w, 2016 TT A7 o7 fregw  srafary yaaw A,
2016 # =T T TR # I faar 13w g
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AT 2
ST ST T TAFHIOT ST AT THF A=STE0T

T I 3T ATTAL FHT TAFHIT 3T FSTUT- (1) THT SATAL ITATERT T TG FdeA T 196 o T
s Tl Fatag &9 9 A arer S A9fry #7 fiT Fwon § qEUgeer i €S #5Y,
FATT:-

(F)  TF-ATFHIONT IT TET ATTAE;
(@)  SF-AFFRTOT AT AT TIFAE;

@M A TREwEHT AUfAY Y TH T U TSI § THT FAT, ¥ FIS gRT THA-
T 9T ST a9l & A TIFha A9 &l ATgd STaferg dagahar &l
IeEl
(2) T X AT ITATEH Fl (0T TN & THawere Aol ST ATTAL FT AT FC00 H TAHIT
TAT AESTIOT FHLAT ZIT, AT~

(F)  TE-FAHIONT IT TET AT(AE;
(@) SF-AFRUOT AT AT AATA;

(M)  ofEweHT AU F IUAE TSR ST TAFHT ATTAL FT TS FRT THI-THT
T fAfAfae gaTe T9 & 91 g7 TITEEd STafrg AL ATHFHL & qIEAH o
STTersha STTTE THERI AT et IAemsli AT STHT Fal wl JaT|

(3)  JUFHA AT(AL & WS & [T AF-ATFUUT AA(AL F FETTH KT W1 2L, 3ToA-
FAFRUVT AT G ATTAL % FETEET DT AT ST T THFEHT AL o HETEET F
T FHTAT G

(4)  =fY raTET FeATor ST AT TR TS o AT GRS | ScqTEshl gTT Jd 9 Aqire
T JAFIOT GATHT H, TIAFRT ATTAL o6 AU & (o710 SAAT-AAT T Hl Fhe TATU,
RETEihe T Tt FT T 2T F9 ater AT I AT e ToRaT Fe ardl &l
GIRE

(5) gl % "W g, IT-AGHRUVT Fg FT THEHO, ITAN AT [dew aREw F fiaw
FATIIET AT SAF-THARToT o ATeaq | AT STuaT a9 Jafore =, are g [=afoa
AITITT FUZFHAT AT ATHHTOT Kl T AT SATUAT

(6) | ea AT 37T 5,000 AMHIET & SATeH &R ATl TEATT, AT 6 AT AHET o
ITATEHT ZIRT FT T AATE T TAFHIOT GIATHT F; TIAFRT AT(AL 6 FUZT 7 AT
AT AU T e a1, RErefrd T arrRft wifegda =7 9 arar a7 s

o o o o oo
[l lshel ATl an<a qlll T HIUT

(7) | Fred T AT ATE & AT AENERT | Hq 9% AT FT JAFHIOT AT Hl,
TIFHT ATTAY % FAG o ToIT STAT-3TAT AL Hl Fohe 9703, RArsthe T araft &
ST HST AT aTel AT TTTeEhd RATS R AT T ATt &l |1

(8)  wIs AT =K, 0 T FH A9 F14 Ga9 Tg TgeAl SAqLAT H [AATRY STTIRT FIF F darT
qied a1 F AT AT Aifds &7 F giua 6w Gar $7 sqas, B oS s=m e a
STfersh SATRAT T THGT Fd gU THIIG IT FHIAFHH AT qgl HT ST UAT <k IT UH
THTIIE # ATATSTH S T AT FT TAFHLIT GEATHT HAT TAT A€ GIRT Ha(9a TIere
TAGT IT ATHHIOT T TAFFT AT AT
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(9)

(15)

T TA=EAT AT FT TH IATRI o AHATATAT T F1E FTHAT T I8 FAT T
IS AT FHERIT AT ITIH AT-SAFFUV T LT FIRIT H G q<ieh & dq4eT Sam g
Y T8 SToE-TaRUv AT & AqTAT % T T g0 F2TeE1 § STaAT S1ar &

TAF AT S haTawaTar SE @R TaierE, Aty (Redsad) =ie, #9, 49, I,
ATRAS & G, AT TAT TS, TioordT AT B T IAT JAFHT AT F FST07 % forw
ST TT TEAT SY UH SFITAL & A1 G TAT ATAH =T A1 ASwor v a1 Hidaw

T ATET | STHT T

SET % IedTaH AT TE F I IRETHT SAqTE FT TREC ST T3 o9+ aiaT §
AT WA FAMM ST qE FRT THI-THT 9T THT [zt a8 a9 Adem
T

T TREFHT AAFAT FT GO FRAT SATUIT 37T T 9ferg Icamas gy 39 & a7
TEH T T Feft s srfrereor a7 wfemy svmer w57 SR 31 9fim S s
TN =0T 91 gTRT WTTersha U S9ferg & §Ug & forw awg-a9g 9 fau v srates
TAZOT ATEA T T ST, AT TH Aq19r® 7 Foar ggor F forg Remes o 2 §
IS ST TST TR T IEH ST 1T T =7 o gy fAafam Gt s
B sToEm)

T ST faedd e gaea =aH, 2016 F Fdi= ITatad Aqar di=Hi i
s srafore st sremr & st qur ufved B smovm)

et ot sl Se-FfEFar smfe, S-emfde, aREwaRT T &6 s
AITIrT T 31 AT F gryy WS 78t BT ST i U srafery 1 Aaee agtEr
(FTeroT) sterf=ae, 1986 (1986 FT 29) & ITSLl TAT I8+ HAefH a0 U [FAT a1
[EIEREIER GCIERERIRS ]

ATATd FH=EmMl &Y G | (o et @ 9REw & goas st ar sfaa i, st
AT aTforfSae PRaTeherTT % TRTHE=T 3T aTer, A 3T qHS@MT a1 % ITTET
2, Sve UAT AT e[ F 9%, To=y Ruta § 9L F27 g a7 =0 v Afafde aug
I AT G &9 ST 9¥ 39 TATSA & o0 {0 70 Sg 07 arge T S97 SITua:

oiq o ua erfere i foet oft sreTE sratre F fETae | 98 ST S $iw
TH THY F2T ST Tiafig 2
T3 IS JIFFT SAq-ATFUUNT S FAAT F FIE Aol aATdT g ql =7 IHh TEL &
fTae eTRa AT SO ST a1 & FHH AT qTg9, IT HST ST arer 7 A1
TUgRdT AT UH 0T Tga@d SAa-AFHuT AT Icq FA a1 fafiag arforsas
ITATEHT & [oIT AqTAY F AL % o0 & 70 Jaq arga & ot Reftasr gHtaa i
SOt ST o 9 g aRg-98y 9% At~ HAr s

M 3

STE SOTAL FUZT

S ATTAY FT FAZO— (1) S ATTAY Teee 79, 2016 F AT &, IS % THT &= AT AT,

TAH ST SAOEIE aeqdl dfgd Tds 9§ 3 E g 9% AqfAL THAN g T-H7 ATHT

FAZOT T SAATTATI TOTTAT Tl ATS FAGOT TOTTAT o AT THIFT Fileh TeAH T FATHT TAFFT 316
AT o FAGUT &l HIATeAd (AT T

(2)

)

T I H FET TR F3A g, ST [AATeg q807 (e a1 e ST $fie 39 &7 +
TE1geT AT TAT ATE T JaHT2e TT THRITAT /AT ST

T TR AT HAGT T THT TTA: 6 F TTa: 11 797 7 =7 Frar srowm
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(15)

(16)

(17)

(18)

AT TITAAT, ATMOSTS® &A1 0 FwET 7 ThET o7 J8ITa (aierg Ioameai o
FITArT TUZOT T THT ATHATAT: TTa: 7 90 T IIgL 12 97 T g

T, HEATAT ST AT el ATTAL HAZF 1 H=T A1 |

T ATTAY IATEHT T SATAT ST TAFAT F AT T €T il AT, ST SAAFAY ¥ &4
AT FHTIET 2 72 2

Tqestl, e, T, |, A 3T AT aroe 7 sraforg o sraferg & fRm-ufafaw sreame o
Tt o srom)

FRATHT TAT IATT ATTAY T 3T F UH{AT Fleh qoTg § T U a7 <7 9% ITHHT
e BT sToem)

T 3T ool HeT, AT T TAT ITSITE, AT STETHT A IATT AITAY F FAq-AaFa i
AT FT ATAFTH ITANT FA 3T TUZT 37T TATS AT ARTT KT FH FLA F (o0 TH
FIfAr T I & F 3T GETAT T ITATRT AT SATUAT Tt 7 T 1Ifre 3o grarv g

FeAL § AATAY AT HIAA ST T(AT0g gHMt 3T, FTS STIATIAT ATLTSA % T AT
FTAT ATEE goAl, AT FURTEL AT w7 F o0 o qea & o dqerer gefe i
STt

AITAY ITATE ATe AT AT =T TTTAFA AT FIAZHAT FIT a1 tel-fevas a7 faFerm
AT T STOAT JIaFd AL Hiae & o It gl

Tg-HISAT THRAT, AATCHEL, GISTET HIFAadd o TAFFd AL H T FE AT 87
TTrarRT<T gTeT fAafera foreft srer srforiRa = & uwasfaa foRar s

THT-THT 9T TUZU STER] AT ATGAL o =TI o [T STATET 0l TR smaeThara
TAT ARH FYT FT 319 § @71 ST

gier-feoe a7 gregiford =9 & g=nfo giow afga AR amar awr gee =@ are,
A SE-sawduiiT UF eeE- dasueii oMy ¥ U g ¥ % gu A Ae-sren
FETETAT %0l HAEAT BIAT &, Tl AT FAZI 6 @ a1 FohaT STasm

AT FAGFHATA G AaTS et Fham T s==ierd SR, el a7 gie a7 9+
ST Ifh, SEH eafs &7 T I qAa & SAte A5l af, TN H A0 ST T Tod® A

H'uaw QT AT SATUATI

e AT AT IAFT ATAT FUZHAT FIT TcAF ATATHE HIG AT ZATe ATeA &
forT ATt AT (T wAT) ST it STus

TS FIT T8I & & TAAIRT UG (SFAT) T AT AT STt HIA == 16

T T /I o YT TATH, AT T8, T =19, A1 92 T T q99, a9 =401 367
e v F ifaw 797 1 3eorg BT SToam

TS AT AT TTTEFa AITAT FUgHRAT TAF TAT | U ‘Fe’ AT 5 9T F@f 6
et #1 B awe = == gl 1 oy som F frw i dwgr qor s
T T FHT-FTON IURFNT T IOt i UHT AT a1 #iT Jadrze 9T ff sroere
#¥ ST

TR Aot |, ST dAter foaw a7 area gT §4T Y Al A ST 9dl, dagf qrEred
AT F9 [AUfeaT ate a7 grEgiierd &9 & AT ga¥ Algd Blel Hiel ATred
FX I ATEH qATq 36T SO, fSoe 2a & & gu el U g9 i & for a1 o7emT-
ST FETQAT %0l AT BT g
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(20)

(21)

(22)

(23)

(24)

e 3T HHRAT Tierat |, gt faatgar arga a1 Rt off ST | aTed 3T #4147 e
Tel A AT T, AZT ATShe FAT AT TRAT 37 YT &7 ITITh SUERT qATd [T
STTOSTT

BIET, TRdY AT =eq Tt AT o1 gt [Aafgar arg= a1 R a1 s Y1 &7 il I h
AT AT TR 9 THAT , AGT HIgedT T TeAT * ATLIHF T 92 qiarem f&gat #1 Fereor
Fh HURU ATE GET [T SITUAT ST ATg T god¥ AT T(EA¥ AT IT8 Uk |l T
TAT STH SATTAY o TFHAT F ToIT ATZA o ANTHA T FTTUT FIA g TATHR | THIT

UHT FUZ TUITAT o [olT HHT-ATLON AT 95 I ITRTTT ol STTUAT ST 7€ il dadTse
¥ AYATS FT ATTIA

AT AT A AT A gq SFHETE gRIT o e T g srafere sitsida e 1
TUGHRAT T T&TH FT {&AT 73T B

= AT § 991 siter feu, faafgar arew, feer aur av e w1 w1 off dugor aee
FAA AL H Bl AITAT TARAT w0 e el o &a SI9 garal, gof #04, 9a,
FETETAT AT AT & SATTAL THAT Aol R
T A7 T AfeRga ek Faferg Sughar Seas sie it quft Tfert ar o=t 7 3
ST T ITATHF TUAGT FHe o [oIT ITLETAT g

AT 4

T ITAre T fgfiares dsor

6. TS =T el UT S AUTAY FT ASTRO- (1) FL-9% JTHT THAG FFT T0 319 A9fUg 7
AT A= BUI, ATETI® WS el AT fhaee a7 Jiamsa oiae o= a7 91 T
o weTeor % foro AfRfEe wu=t ae o smar srom)

(2)

(4)

T 3o =TT et 9% seT-aent e  forw &= gu, fAfAfE & e, Ruferfea
AT T, ST~

(F)  AA-ATFHIONT IT TET ATTAE;

(@) SF- FFRUCT AT AT AIAre;

(M I TREEREHT A

e FRT HHitha &= § Joha A9IUE M@ 2q fAfws T Fiead 1 3730
Freferfea a8 3 fF sroem, srata-

(F)  SAF-AFHRUT AU F forw g2 m;
(@) - AFFRIT F9fore F forw e 4T,
(M) TREwEHT ATTE # T T I

S AITAY Taed Faw 2016 & ITSTAT T e a1 AT Tohe F o1 A9f9re +
weror @ foaer gq AfEe 9=t & stqard Faw ST a9t s fFew Fawr & om
AT | FHA-THT I Ategi=a FHam, Sea & @Er B feor ar sofee 5 fme
AT T AT SUg §9a 21 3 AT TTers IeaTaent I SHaT 1A FHIAT R

TS TGT AT AT ASSHITET SATHFLIL o6 ATLTH F S ATTAY F ASTLOT T[] FT T@LETd
UHT T & FT RS T A9-9T9 TEa=adT a7 Ta31 dg! el IT0)

e AT Ta+ et wifersa afsaer grr fgcdiass v=wor Rur & [Afas s & =9
Iutaterat § sfeafaa At T % Feae Iuetsy F0 AT
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(7) =TI TIAT T RATT ¥ wAmoAT TRy & § Sty Ieured i ’TAT TUT THEeAT g1 e
T AT H @A gU T ST ST THT AT iaemd ITATHT & A gl a9T 3eg o7
avg | festres o s £ T giafara g o sraferg & dume (i) B s s
AR AT Gl ATATAL F T | Aol AT 470

(8) T SrATET FgHILT AHTAAT, TTHL, FIATAT, ATATENT A ATOMSTH TATIAL AT I
Il T 78 el gR & T o wivees s § qyia w0 9% 3 IatateE #
RETRT T % 99 g7 @iis T qT6-J7 {7 =51 RATT ae FSTar 9aid 9T | 7,
e o6 agt 3oaer affek srafarg &r wrenf=ra S| B S @)

(9) I AT IF AT TTTerd Afwwewr [t =7 & 99 geremt f gars siw s
FreToerTe FH

qF AN (FSF-aRuvii aferg) gq REEtha Fg- (1) 9 AaIThagar Jad e

FaTat &1 gRafda #2931 ‘Rarewtenr Fg F v BRfEs st #1 aar ssmoar S s=e

M AT I¥-9T SThT AT THAT AT & ATeTH F T & AL F TAFIOT g FHAT STTTT|

(2) & AT At ITH ATATA RATS A deal il HE&AT FETS AT

(3) Vel AT ¥¥-9¥ STHT ATTAL HIGH WUITAT ¥ AT(OSAS® HeTaarst ¥ I 99
(AT-TTFGINT  AATAY) (ATAT FT FAA Tral ATHIgd RARRA Fal H saba
ToFaT STTORTT 37 I AT9TRT F Faer @ STafere gt 9T H3|

(4) = TorT graeT_ g & o 39 fEmstha @ 9% o REarstea a9 afrg w1 @-
et a0 o= a1 =, TATRATT TTTEFa SATHFRaTst AT TTEFHa AT SAGIAT I e
STHT FdT T o F Tohd |

(5)  TH WA & 0 SHagRT T AT s § A 619 92 a1 J7ET 97 TF
FTIEL TATIOT T

(6) 3 AT WauT FAH, 2016 F IUSLT F ATET, TATRATT TTTEHFA SATHFHAT TTTeFHaT

sfare sragrfat, 1 Fae Gds e ar faetre ot § e T smfore
F fAaere a7 fasht 7 srata grm

(7)  TTEa SATHRaTr AT I STATAL SHAAGTI &l Tashl ol AT Fied g SHETL gL

Ay o aiEFenT aafore g e F3-(1) =9 aE®ead Juierg % §ugu o Ay
Y THFSHT AT AT TTH FIA & [0 I 19 92 U A7 (Rstier) Fx wnfoa
SO |9 3T fafAtea T sqamw T giaer s a1 § woriud i STt $6w oy
ST Y T 7 THT ArEg~a AT S|

(2)  =Te ToRET Tt stteRat At Rt |@er & off a9 srafers IcaTEEt # T "
TREFEAT ATTAT HT THT LT Hl SFHIRT T THaT g T UET T TR g
AT IREFHT AITAY FaeT g T 9% S T § o ST ST

HLATT 5
I A9Torg Y g
ST STITITE AT ATS- STH ATTAL il ZATs AT LT H T SO, AT -

(i) AITAT FT gATS * o0 w3 areel A U O § Faw B S & uwEa G ger
ST Gol ATATALIT o | H gl ol T AT ATl § J1€ G AAIRET & fSFweT &
ALY U< FITTFEL TAT AIGTES Fq0r w29 o7 afeatera fBro smor;

(i) T FIT TG GSTLOT TIAT AT AT FeTd o TETT T iad 1% FhaT [T & o
AT U¥ FETETE AT A< T AT 8, IHeh ATEITH o &1 T AT ATF-THTS 6T 0T,
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10.

(iif)

(xvii)

(xviii)

(xix)

ATATHIT 3T ST AT T UHAT TIFRT SAF-AAFTUT AT T THEROT HIAT ST @1
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[F7.5. SE/34/T/V11/48/C]
ATHTIT T, SAT2.S1.2.0H., H&F ATt stferanrd

MINISTRY OF DEFENCE
NOTIFICATION
New Delhi, the 2nd December, 2024

S.R.O. 200(E).—WHEREAS, the draft of bye-laws, namely the Jalapahar Cantonment Board Solid Waste
Management Bye-laws, 2024 were published by the Ministry of Defence, Government of India vide S.R.O. 41(E)
dated 23" July, 2024 in the Gazette of India, Extraordinary, Part 1, Section 4 for inviting objections and suggestions
from all the persons likely to be affected thereby, before the expiry of the period of thirty days from the date on which
the copies of the Gazette containing the said notification were made available to the public;

AND, WHEREAS, the copies of the Gazette containing the said notification were made available to the
public on the official website of the Jalapahar Cantonment Board on 30" July, 2024 and on the Notice Board on
31" July, 2024 and also published in the local newspapers on the 1% August, 2024.

AND, WHEREAS, objections or suggestions so received from the public within the specified period were
considered by the Board and suitably disposed of, vide Cantonment Board Resolution No. 03 dated 30™ August, 2024.

NOW, THEREFORE, in exercise of the powers conferred by section 348 of the Cantonments Act, 2006 (41
of 2006) read with rule 15 of the Solid Waste Management Rules, 2016, the Jalapahar Cantonment Board with the
approval of the Central Government, hereby makes the following bye-laws, namely:-

CHAPTER |
GENERAL
1. Short title and commencement.— (1) These bye-laws may be called the Jalapahar Cantonment Board Solid
Waste Management Bye-laws, 2024.
2 They shall come into force on the date of their publication in the Official Gazette.
2. Applicability.—These bye-laws shall be applicable within the territorial limits of the Jalapahar Cantonment.
3. Definitions.— (1) In these bye-laws, unless the context otherwise requires,—

(@) “Act” means the Cantonments Act, 2006 (41 of 2006);
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(b)
(©)

(d)

(€)

()

@)

(h)

(i)

)

(k)

(1

(m)

(n)

(0)

(9]

(@)

(r)

(s)

(t)

“Board” means the Jalapahar Cantonment Board;

“bulk garden and horticultural waste” means bulk waste from parks and gardens including
grass clippings, weeds, woody brown carbon-rich material such as pruning, branches,
twigs, wood chipping, straw, dead leaves, tree trimmings and such other waste, which
cannot be accommodated in the daily collection system for bio-degradable waste;

“bulk waste generator” shall have the same meaning as assigned to it in clause 8 of sub-rule
(1) of rule 3 of the Solid Waste Management Rules, 2016 and any other waste generator
notified by the Chief Executive Officer from time to time;

“collection” means lifting and removal of solid waste from source of waste generation,
collection points or any other location;

“competent authority” means the Chief Executive Officer of the Board or any other person
authorised by him;

“construction and demolition waste” shall have the same meaning as assigned to it in
clause (c) of sub-rule (1) of rule 3 of the Construction and Demolition Waste Rules, 2016;

“clean area” means the public place in front of and all around or adjacent to any premises
extending to the kerbside and including the drain, foot path and kerb cleaned and so
maintained in accordance with these bye-laws;

“community waste storage bin” means any storage facility set up and maintained by the
Board or collectively by owners or occupiers, as the case may be, of one or more premises
for storage of solid waste in a segregated manner on the roadside or in the premises of any
one of such owners or occupiers or in their common premises as authorised by the
competent authority (hereafter referred to as the dhalao);

“containerised hand cart” means the hand cart provided by the Board or the agency or the
agent appointed by it for point-to-point collection of solid waste;

“delivery” means handing over any category of solid waste to worker of the Board or any
other person appointed, authorised or licensed by the Board for taking delivery of such
waste or depositing the same in any vehicle provided by it or by any other authorised
agency or licensed by the Board to do so;

“e-waste” shall have the same meaning as assigned to it in clause (r) of sub-rule (1) of rule
3 of the E-Waste (Management) Rules, 2016;

“fixed compactor transfer station” means a powered machine which is designed to compact
segregated solid waste and remains stationary when in operation and the compactor may
also be mobile when in operation, which may be called mobile transfer station;

“litter” means all refuse and includes any other waste material which, if thrown or
deposited as prohibited under these bye-laws, tends to create nuisance or danger to any
person, animal, environment or public health, safety and welfare;

“littering” means causing, putting, burying, permitting or allowing litter in such a location
that it falls, descends, blows, washed, percolates or otherwise escapes or is likely to fall,
descend, blow, be washed, percolate or otherwise escape into or onto any open or public
place;

“owner” means any person who exercises the rights of an owner of any building, or land, or
part thereof;

“occupier or occupant” means any person who is in occupation of or in possession and
includes any person who for the time being is using, any land or building or part thereof,
for any purpose whatsoever;

“pelletisation” means a process whereby pellets are prepared which are small cubes or
cylindrical pieces made out of solid waste and includes fuel pellets which are also referred
as refuse derived fuel;

"public place” means any place which is open to the use and enjoyment of the public,
whether it is actually used or enjoyed by the public or not;

"storage" means the temporary containment of solid waste in a manner so as to prevent
littering, attraction to vectors, stray animals and excessive foul odour;
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()

(u) “sanitary worker” means a person employed by the Board or the agency authorised by it for
collecting or removing solid waste or cleansing the drains in the Jalapahar Cantonment
areas;

(v) “Schedule" means the Schedule annexed to these bye-laws;

(w) “user fee or charges” means fees or charges imposed by the Board, through general or

special order of the competent authority from time-to-time, on the waste generator to cover
full or part cost of providing solid waste collection, transportation, processing and disposal
services;and

(x) “vacant plot” means any land or open space, belonging to or under the management of any
person or private agency or Government agency or Government department or public
undertaking, which is not occupied.

The words and expressions used but not defined herein shall have the same meaning as respectively
assigned to them in the Cantonments Act, 2006, the Solid Waste Management Rules, 2016, and the
Construction and Demolition Waste Management Rules, 2016.

CHAPTER II
SEGREGATION AND PRIMARY STORAGE OF SOLID WASTE

Segregation and storage of solid waste at source.— (1) It shall be the duty of all waste generators to

separate and store the solid waste coming out of their respective places regularly into three streams,
namely:—

()

©)

(4)

()

(6)

()

(8)

(©)

@ non-biodegradable or dry waste;

(b) biodegradable or wet waste;

(© domestic hazardous waste and deposit it into covered waste bins, and handover segregated
waste to designated waste collectors as directed by the Board from time to time.

Every bulk waste generator is to separate and store the solid waste coming out of their own

places into three streams, namely:—

€)] non-biodegradable or dry waste;
(b) biodegradable or wet waste;
(© hazardous waste in suitable bins and handover segregated waste to authorised waste

processing or disposal facilities or deposition centres through the authorised waste
collection agency by paying the carrying charges specified by the Board from time to time.

The colour of bins for storage of segregated waste shall be green for biodegradable waste, blue
for non-biodegradable or dry waste and black for domestic ~ hazardous waste.

All resident welfare and market associations shall, in partnership with the Board, ensure segregation
of waste at source by the generators, facilitate collection of segregated waste in separate streams,
handover recyclable material to either the authorised waste pickers or the authorised recyclers.

The biodegradable waste shall be processed, treated and disposed off through composting or bio-
methanation within the premises as far as possible and the residual waste shall be given to the waste
collectors or agency as directed by the Board.

All gated communities and institutions with more than 5,000 square meters area shall, in
partnership with the Board, ensure segregation of waste at source by the generators; facilitate
collection of segregated waste in separate streams, handover recyclable material to either the
authorised waste pickers or the authorised recyclers.

All hotels and restaurants shall, in partnership with the Board, ensure segregation of waste at
source, facilitate collection of segregated waste in separate streams, handover recyclable material
to either the authorised waste pickers or the authorised recyclers.

No person shall organise an event or gathering of more than one hundred person at any unlicensed
place without intimating the Board, either by physically or through online, along with payment of
user fee as specified in the First Schedule, at least three working days in advance and such person or
the organiser of such event shall ensure segregation of waste at source and handing over of
segregated waste to waste collector or agency as directed by the Board.

Used sanitary waste are to be securely wrapped as and when generated in the pouches provided
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(10)

(11)

(12)

(13)

(14)

(15)

(16)

by the manufacturers or brand owners of these products or in a newspaper or suitable biodegradable
wrapping material and place the same in the bin meant for non- biodegradable waste or dry waste.

Every street vendor shall keep suitable containers for storage of segregated waste generated during
the course of his activity such as food waste, disposable plates, cups, cans, wrappers, coconut shells,
leftover food, vegetables or fruits, and shall deposit such waste at waste storage depot or container
or vehicle as notified by the Board.

Waste generator of garden and horticulture waste generated from his premises shall store such waste
separately in his own premises and dispose of the same as per the directions of the Board from time
to time.

Domestic hazardous waste shall be stored and delivered by every waste generator to the collection
vehicle which shall be provided periodically by the Board or any other agency authorised by it or
the Government of West Bengal or the West Bengal Pollution Control Board for collection of such
waste, or to a centre designed for collection of such waste for disposal in such manner as may be
directed by the Government of West Bengal or the West Bengal Pollution Control Board.

Construction and demolition waste shall be stored and delivered separately as provided under
Construction and Demolition Waste Management Rules, 2016.

No untreated bio-medical waste, e-waste, hazardous chemicals and industrial waste shall be mixed
with solid waste and such waste shall be disposed of in accordance with the provisions of the
Environment (Protection) Act, 1986 (29 of 1986) and the rules or regulations made thereunder.

Every owner or occupier of any premises other than designated slaughter houses and markets, who
generates poultry, fish and slaughter waste as a result of any commercial activity, shall store the
same separately in closed, hygienic condition and deliver it at a specified time, on a daily basis to
the collection vehicle provided by the Board for this purpose:

Provided that there shall not be any depositing of such waste in any community waste bin
and such deposition is strictly prohibited.

Segregated bio-degradable solid waste if not composted by the generators, shall be stored by them
within their premises and its delivery shall be ensured to the worker of the Board or vehicle; or
waste picker or waste collector or to the waste collection vehicle provided for specified commercial
generators of bulk biodegradable waste at such times as may be notified by the Board from time to
time.

CHAPTER I1I
SOLID WASTE COLLECTION

Collection of solid waste.— (1) In compliance with the Solid Waste Management Rules, 2016, door to door
collection of segregated solid waste shall be implemented in all areas or wards of the Board, to collect
garbage from every house, including slums and informal settlements on a daily basis by integrating the
informal door to door collection system with Boards collection system.

)

3)
(4)

()
(6)

()

(8)

(©)

In order to collect garbage from every house, area-wise specific time slot shall be set and published
at conspicuous parts of that area and on the website of the Board.

The time for house to house garbage collection shall be set from 6 am to 11 am.

For collection of garbage from trading establishments, shops in commercial areas or any
otherinstitutional waste generators, commonly the time shall be from 7 am to 12 noon.

The household, institution and commercial entities shall hand over the garbage to waste collector.

Arrangements shall be made for collection of residual solid waste from bulk waste generators,
which are processing waste in-situ.

Residual solid waste from vegetable, fruit, flower, meat, poultry and fish market shall be collected
on day to day basis.

Horticulture and garden waste shall be separately collected and disposed of once or twice in a
week.

To make optimum use of biodegradable waste from fruits and vegetable markets, meat and fish
markets, bulk horticulture and garden waste and to minimise the cost of collection and
transportation, such waste shall be processed or treated within the area where waste is generated.
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(10)

(11)

(12)

(13)

(14)

(15)

(16)

(17)

(18)

(19)

(20)

(21)

(22)

(23)

(24)

(25)

Manual handling of waste in the containers shall be prohibited and if it is unavoidable due to
unexpected constraints, manual handling shall be carried out under proper protection with due care
for safety of workers.

Waste generators shall be responsible to deposit their segregated waste in the auto-tippers or
rickshaws deployed by the Board or by the notified authorised waste collector.

Segregated waste from multi-storied buildings, apartments, housing complexes may be collected
from the entry gate or any other designated location as directed by the competent authority.

Changing needs and advances in technology shall be taken into consideration for selection of
collection equipment and vehicles from time to time.

Auto-tippers or vehicles of specific capacity with-hydraulically operated hopper covering
mechanism from top having two compartments for carrying biodegradable and non-biodegradable
waste separately with a hooter shall be deployed for collection of waste.

Automatic voice recorded device, bell or horn or other suitable device having sound not more than
the permissible noise level shall be installed on every garbage collection vehicle used by the waste
collectors.

Route plans for each primary collection and transportation vehicle shall be provided by the Board
or by the notified authorised waste collector.

These route plans in tabular as well as geographical information system map form, duly approved
by the Board shall mention starting point, starting time, waiting points, waiting time on route, end
point and end time of the specified route.

The Board or the notified authorised waste collector shall provide a display board at each street to
display the time-table of primary collection and transportation vehicles to allow residents avail the
facility at specified time and such information shall also be uploaded on the website of the Board.

In narrow streets where it is not possible to provide service by auto tipper or the vehicle, a three-
wheeler or smaller motorised vehicle with hydraulically operated hopper covering mechanism from
top having two compartments for carrying wet and dry waste separately with a hooter, compatible
with mobile transfer station shall be deployed.

In congested and narrower streets where it is not possible to provide service by a three-wheeler or
any suitable smaller vehicle, cycle rickshaws or any other type of suitable equipment shall be
deployed.

Smaller, narrow or congested streets or lanes where even a three-wheeler or rickshaw or any other
type of suitable vehicles may not be in a position to deploy, vantage points shall be designated at the
start of the locality or street, where the collection vehicle shall be parked and the helper or driver of
the vehicle shall carry a whistle and walk in the locality to announce arrival of the vehicle for
collecting solid waste.

Time table for such collection system shall be displayed at the display board and uploaded on the
website of the Board.

Every household shall be responsible to ensure to handover segregated waste to the collector at the
designated place.

Auto tippers, three-wheelers, rickshaws and any other type of collection vehicles engaged in the
service shall collect waste only from households and not from any other source, such as, dhalaos,
open sites, ground, bins or drains.

The Board or its notified authorised waste collectors shall be responsible to cover all the streets or
lanes of each zone for the primary collection of solid waste.

CHAPTER IV
SECONDARY STORAGE OF SOLID WASTE

6. Storage of solid waste in the secondary storage points.— (1) Segregated solid waste collected from
doorsteps shall be taken to waste storage depots, community storage bins or fixed mobile transfer stations or
the locations specified by the Board for secondary storage of waste.

()

The secondary storage points shall have covered containers, of specified colour, for separate storage
of the following, namely:—
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@) non-biodegradable or dry waste;
(b) biodegradable or wet waste;
(c) domestic hazardous waste.

3)

(4)

(5)

(6)

()

(8)

(9)

Different coloured containers shall be used in the areas demarcated by the Board to keep
segregated waste in the following manner, namely:—

€)] green for biodegradable waste;
(b) blue for non-biodegradable waste;
(c) black for domestic hazardous waste.

The Board shall, from time to time, notify mandatory colour coding and other specifications of
containers as provided in the Solid Waste Management Rules, 2016 for storage and delivery of
different types of solid waste to enable safe and easy collection without any mixing or spillage of
waste, which generators of different types of solid waste shall adhere to.

The Board on its own or through outsourcing agencies shall maintain the storage facilities for solid
waste in a manner that does not create unhygienic and unsanitary conditions around it.

Containers of various sizes in the secondary storage depots shall be provided by the Board or any
agency authorised by it in different colours as specified in these bye-laws.

Storage facilities shall be created and established by taking into account quantities of waste
generation in a given area and the density of population and such storage facilities shall be user
friendly and shall be so designed to ensure compaction of waste and not exposed to open
atmosphere.

All the housing co-operative societies, associations, colonies, residential and commercial
establishments or gated communities shall have the responsibility to put colored bins as specified in
these bye-laws and to keep adequate number of containers in clean and good condition in
appropriate places in their own complexes at their own cost, so that the daily waste generated there
can be properly deposited.

The Board or the agency authorised by it shall carry out washing and disinfection of all the bins on a
regular basis.

Recycling centres for dry waste (Non-biodegradable waste).— (1) The Board shall convert its existing
dhalaos or identify specific locations as per requirement, as recycling centres which shall be used for
segregation of dry waste received through street or door to  door waste collection service.

)
3)

(4)

()

(6)

()

Recycling centres may be increased depending on the quantity of dry waste received.

Dry (non-biodegradable) waste collected through street or door- to-door collection system and from
commercial establishments shall be transferred to the designated recycling centres and such
designated centres shall receive only dry waste.

The households may also directly deposit or sell their recyclable dry waste to the authorised agents
or authorised waste dealers, as the case may be, of the Board at these recycling centres at pre--
notified rates.

The dealers shall maintain weighing scale and a counter at a permitted place at each recycling unit
for this purpose.

The authorised agents or, as the case may be, the authorised waste dealers shall be allowed to
dispose of or sell the recyclable waste to the secondary market or recycling units only in consonance
with the provisions of the Solid Waste Management Rules,2016.

The authorised agents or authorised waste dealers shall be entitled to retain sales realisation thereof.

Deposition centre for specified domestic hazardous waste.— (1) For the collection of domestic hazardous
waste, a deposition centre shall be set up at a suitable location for receiving the specified domestic hazardous
waste and such facility shall be set-up in each ward in such manner as may be decided by the Government
and notify the timing of receiving of such waste.

()

The Board may also give the responsibility to authorised agent or concessionaire to collect domestic
hazardous waste from all waste generators in segregated manner and such waste shall be transported
separately to the hazardous waste disposal facility set up by the Government.
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10.

CHAPTER V
TRANSPORTATION OF SOLID WASTE

Transportation of solid waste.— The transportation of solid waste shall be done in the following manner,
namely:—

(i)

(i)

(iii)

(iv)

v)

(vi)

(vii)

(viii)

(ix)

)

(xi)

(xii)
(xiii)
(xiv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)

vehicles used for transportation of waste shall be covered in such manner that the collected waste is
not exposed to open environment and the vehicles may also include compactors and mobile transfer
stations depending upon choice of technology by the Board;

the storage facilities set up by the Board shall be attended daily for clearing waste and the areas
surrounding the place where the bins or containers are kept shall also be cleaned;

the collected and segregated bio-degradable waste from residential and other areas shall be
transferred to the processing plants like compost plants, bio- methanation plants or any such other
facilities in a covered manner;

wherever applicable, for biodegradable waste, preference shall be given for on-site processing of
such waste;

collected non-bio-degradable waste shall be transported to the respective processing facilities or
secondary storage facilities;

construction and demolition waste shall be transported as per the provisions of the Construction

and Demolition Waste Management Rules, 2016;

the Board shall make arrangements for transportation of inerts in a proper manner. The street

sweeping waste and removable drain silt shall be removed immediately after the work is over;

transportation vehicles shall be so designed that multiple handling of waste, prior to final disposal,
is avoided,;

the collection vehicles engaged for transportation purpose shall deposit or transfer the waste only at
the mobile transfer station or fixed compactor transfer station wherever provided,

in case mobile transfer station or fixed compactor transfer station are not stationed at the designated
location at that point of time for any reason, then the loaded vehicle shall go to the next designated
location of the mobile transfer station or fixed compactor transfer station or the site specified by the
Board to unload the waste;

fixed compactor transfer station shall be transported through hook loader;

the mobile transfer station or fixed compactor transfer station shall transport the waste directly to
compost plant, waste to energy plant or any other site or plant as may be designated by the Board,;

there shall not be any inter-mixing of waste from various sources during the transportation of waste;
the services of street level collection and transportation of waste shall be provided every day;

the mobile transfer station engaged in this service shall receive waste only from designated auto
tippers, three-wheelers or vehicles or bins collecting waste from street level operations;

the dedicated mobile transfer station shall be deployed at specified locations to receive waste from
the auto-tippers, three-wheelers or rickshaws engaged in street-level and door-to-door collection of
solid waste from households and commercial establishments as per the approved route plans;

the design of mobile transfer station or fixed compactor transfer station shall allow unloading of
waste from primary collection vehicles by consuming minimum time and without littering waste;

the garbage spilled near mobile transfer station or fixed compactor transfer station, while
transferring the solid waste, shall be cleaned so that no spillage is left. Disinfectant shall be used
after cleaning process at that location;

the Board or its authorised agent or agency shall install closed circuit television cameras at all
secondary storage facilities.

CHAPTER VI
PROCESSING OF SOLID WASTE

Processing of solid waste.— (1)  The Board shall facilitate construction, operation and maintenance of
solid waste processing facilities and associated infrastructure on its own or through any agency for optimum
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11.

12.

13.

utilisation of various components of solid waste adopting suitable technology including the following
technologies and adhering to the guidelines issued by the Central Government in the Ministry of Urban
Development from time to time and standards prescribed by the Central Pollution Control Board, namely:—

(@) to minimise transportation cost and environmental impacts, preference shall be given to
decentralised processing such as bio-methanation, microbial composting, vermi-composting,
anaerobic digestion or any other appropriate processing for bio-stabilisation of biodegradable
waste;

(b) through medium or large composting or bio-methanation plants at centralised locations;

(c) through waste to energy processes by refuse derived fuel for combustible fraction of waste or
supply as feedstock to solid waste-based power plants;

(d) through construction and demolition waste management plants; and

(e) to make all endeavours to create a market for consumption of refuse derived fuel to the extent
it is possible.

(2) In waste to energy plant by direct incineration, absolute segregation shall be mandatory and be part of
the terms and conditions of the relevant contracts.

3) The Board shall endeavour that recyclables such as paper, plastic, metal, glass, or textile material
go to authorised recyclers.

Other guidelines for processing of solid waste.— (1)The Board shall enforce processing of bio-degradable
waste on site of generation of such waste through composting or bio-methanation, as far as possible, at
resident welfare associations, group housing societies, markets, messes of armed forces and other agencies,
gated communities and institutions with more than 5000 square metres. areas, all hotels and restaurants,
banguet halls and places of such nature and preference shall be given for on-site processing of biodegradable
waste generated by other waste generators as well.

(2) The Board shall enforce that markets dealing with vegetables, fruits, flowers, meat, poultry and fish
waste while processing bio-degradable waste ensure hygienic conditions.

3) The Board shall enforce processing of horticulture, parks and garden waste separately in the and
gardens as far as possible.

4) The Board shall take all steps to involve communities in waste management and promote home
composting, bio-gas generation, decentralised processing of waste at community level, subject to
control of odour and maintenance of hygienic conditions around the facility.

CHAPTER VII
DISPOSAL OF SOLID WASTE

Disposal of Solid waste.— (1) The Board shall undertake on its own or through any other agency, the
construction, operation and maintenance of sanitary landfill and associated infrastructure for disposal of
residual waste and inert street sweepings and silt from surface drains in such manner as may be provided in
the Solid Waste Management Rules, 2016, and any other obligation imposed by any other law for the time
being in force.

2 Notwithstanding anything contained in sub-paragraph (1), the Board may enter into agreement with
any other municipal body or group of municipal bodies so as to get the residual waste, inert street
sweeping waste, silt from surface drains and others generated within the area of responsibility of the
Board are disposed in landfill and associated infrastructure constructed, operated and maintained by
such municipal body or group of municipal bodies.

CHAPTER VIII
USER FEE AND PENALTY

User fee for collection, transportation and disposal of solid waste.— (1) There shall be a user fee fixed for
providing services for garbage collection, transportation and disposal from waste generators by the Board.
The rates of user fee are as specified in the First Schedule.

(2) The Board shall collect the user fee so fixed from waste generators or the authorised agency or any
person authorised by the competent authority by a general or special order in this behalf.

3) The Board shall prepare the database of all the waste generators for the purpose of levying user fee,
and evolve appropriate mechanism for billing or collection or recovery of such user charges, within
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14,

15.

six months from the date of notification of these bye-laws and the database shall be updated
regularly.

4) The Board may adopt different methods for collection of user fee including online payment, on
particular days in a month, preferably in first week of each month, shall be fixed for collection of
such user fee.

(5) There shall also be a system of yearly or half yearly payment.

(6) In case the user fee is paid in advance for the entire year, then amount for ten months shall be
charged instead of twelve months. Similarly, for six months advance payment, five and half months
demand amount shall be charged instead of six months.

@) In case of default of payment of user fee, the competent authority may recover the same from the
defaulter as an arrears of tax under sections 101,102 and 324 of the Act.

Penalty for contravention.— (1) Whosoever contravenes or fails to comply with any of the provisions of
the Solid Waste Management Rules, 2016 or these bye-laws shall be imposed with penalty as specified in the
Second Schedule.

2 In case of contravention continues or non-compliance as mentioned in sub-paragraph (1) for
every such default, penalty which may extend to five hundred rupees shall be imposed on per day basis.
CHAPTER IX

RESPONSIBILITIES OF STAKEHOLDERS
Responsibilities of waste generators. —
@ Prohibition of littering:—

@ no person shall litter in any public place except in authorised public or private litter
receptacles. No person shall repair vehicles, wash or clean utensils or any other object or
keep any type of storage in any public place, open or vacant space, except in such public
facilities or conveniences specifically provided for any of these purposes.

(b) no person shall litter on any open or vacant property except in authorised private or public
receptacles.

(©) no person, whether a driver or passenger in a vehicle, shall litter upon any street, road,
sidewalk, playground, garden, traffic island or other public place.

(d) no person shall drive or move any truck or other goods vehicle unless such vehicle is so
constructed and loaded as to prevent any load, contents or litter from being blown off or
deposited upon any road, sidewalks, traffic island, playground, garden or other public
place.

(e) it shall be the responsibility of the owner of any pet animal including dog, cat or such
other animal to promptly scoop or clean up any litter created by such pet on the street or
any public place and take adequate steps for the proper disposal of such waste preferably
by their own sewage system.

U] no person shall litter in any drain, river, open pond or in water bodies.
(2) Burning of waste:—

Disposal by burning of any type of solid waste at public places or at any private or public
property is strictly prohibited.

3 clean area:—

€)] every person shall endeavour that any public place in front of or adjacent to any premises
owned or occupied by him including the footpath and open drain or gutter and kerb is free
of any waste, either in solid or liquid form;

(b) for public gatherings and events organised in public places for any reason (including for
processions, exhibitions, circuses, fairs, political rallies, commercial, religious, socio-
cultural events, protests and demonstrations and other similar things) where permission
from the police department or from the Board, as the case may be, is required, it shall be
the responsibility of the organiser of the event or gathering to ensure the cleanliness of that
area as well as all appurtenant areas;
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(© refundable cleanliness deposit, as notified by the Board, shall be collected by the
authorised officer for the duration of the event from the organiser.
(d) the deposit shall be refunded on the completion of the event after it is noted that the said
public place has been restored back to a clean state, and any waste generated as a

16.

17.

result of the event has been collected and transported to designated sites.

(e) the deposit collected by the Board is only for maintenance of cleanliness of the public place
and does not cover any damage to property. In case the organisers of the event wish to avail
of the services of the Board for the cleaning, collection and transport of waste generated as
a result of that event, they may request by making an application to the concerned
department or section in the Board and pay the necessary charges as may be fixed by the
competent authority for this purpose.

§j] dumping of solid waste on vacant plot and depositing construction and demolition waste at
non-designated locations shall be dealt with by the Board in the following manner,
namely:—

M the Board may serve a notice on the owner or occupier of any premises, requiring
such owner or occupier to clear any waste on such premises in such manner and
within such time as may be specified in such notice;

(ii) if, the person on whom the notice has been served fails to comply with the
requirements imposed by the notice, such person shall be liable to pay penalty for
each such failure, as ordered by the competent authority or by an employee as
designated by the competent authority for the said purpose;

(i) apart from paying the penalty on whom the aforementioned notice is served fails
to comply with the requirement imposed by such notice, the competent authority
or a person designated by him may, enter on the premises and clear the waste and
recover from the occupier the expenditure incurred in having do so.

Duty of manufacturers or brand owners of disposable products and sanitary napkins and diapers.— (1) All
manufacturers of disposable products such as, tin, glass, plastic packaging and other similar things or brand
owners who introduce such products in the market within the jurisdiction of the Board shall provide
necessary financial assistance to the Board for establishment of waste management system.

(2) The Board may also co-ordinate with the concerned departments in the Central Government and
with the Government of West Bengal for implementation of these provisions.

(3) All such brand owners who sell or market their products in such packaging materials which are non-
biodegradable shall put in place a system to collect back the packaging waste generated due to their
production.

(@) Manufacturers or brand owners or marketing companies of sanitary napkins and diapers shall

explore the possibility of using all recyclable materials in their products or they shall provide a
pouch or wrapper for disposal of each napkin or diapers along with the packet of their sanitary
products.

(5) It shall be the responsibility of all such manufacturers, brand owners or marketing companies to
educate the masses for wrapping and disposal of their products.

(6) All industrial units using fuel and located within one hundred kms’ from a solid waste based refuse
derived fuel plant shall make arrangements to replace at least five per cent of their fuelrequirement
by refused derived fuel so produced.

Responsibility of Board.— (1)The Board shall, within its territorial area, be responsible for ensuring regular
system of surface cleaning of all common areas, such as streets or roads, public places, temporary
settlements, slum areas, markets, parks owned by it, gardens or drains by employing human resources and
machines and shall be bound to collect the garbage from the declared storage containers, and transport it
every day to the final disposal point in closed vehicles for which the Board may engage private parties or
agencies on contract or public private partnership mechanism, apart from its own cleaning staff and vehicles
and the Board shall also identify all the commercial areas for carrying out sweeping twice a day, if needed.

(2) The Board or any agency authorised by it shall provide and maintain sufficient number of
community litter bins of proper size on public roads, in surroundings of railway stations, bus stops,
religious places and in commercial areas, if found necessary.

(3)  The competent authority shall, for the purpose of managing solid waste activities in decentralised
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(4)

(5)

(6)

(")

(8)

(9)

(10)

(11)

(12)
(13)

(14)

(15)

(16)

(17)

(18)

(19)

(20)

and regular manner, designate one official or an employee in every ward to supervise the spots
of containers, public toilets, community toilets or urinals in public places, transfer station for
public garage, landfill processing units and other similar things.

The competent authority shall designate adequate number of senior officials, preferably not below
the rank of Assistant Sanitary Inspector or equivalent, as Nodal Officers to monitor the progress of
segregation, collection, transportation, processing and disposal of solid waste.

Each ward shall be divided into sweeping beats based on the prescribed parameter and deploy its
own or outsourced manpower accordingly or rationalise the existing deployment and monitor their
work by using latest and suitable technology and the Board may also enter into public private
partnership for the said purpose as it deems fit for a portion of its area of responsibility.

Each beat shall be inspected by the supervising officials on daily basis as per the directions given
from time to time.

The Board shall employ latest road or street cleaning machines, mechanical sweepers or other
equipment which improves the efficiency of sweeping and drainage cleaning.

The Board shall create awareness and sensitisation through information, education and
communication campaign and educate the waste generators and other stakeholders about the various
provisions of the Solid Waste Management Rules, 2016 and this bye-laws with special emphasis on
user fee and penalties.

The Board shall encourage waste generators to treat wet waste at source and it may consider
creating systems for incentives for adoption of decentralised technologies such as bio-methanation,
composting and other similar things.

Incentives may be like awarding and recognising the households, Resident Welfare Associations
and institutions and other similar things by giving certificates, by publishing their names on
respective websites or rebate in property tax and other similar things.

The Board shall undertake use of compost in all parks, gardens maintained by it and wherever
possible, in other places under its jurisdiction.

Incentives may be provided to recycling initiatives by informal waste recycling sector.

The Board shall make efforts to streamline and formalise solid waste management systems and
make all endeavour that the informal sector workers in waste management (waste pickers) are given
priority to upgrade their work conditions and are enumerated and integrated into the formal system
of solid waste management.

The Board shall ensure that the operator of a facility provides personal protection equipment
including uniforms, fluorescent jackets, hand gloves, raincoats, appropriate foot wear and masks
to all workers handling solid waste and the same are used by the workforce.

The Board shall ensure occupational safety of its own staff and staff of outsourced agency involved
in collection, transport and handling of waste by providing appropriate and adequate personal
protective equipments.

In case of an accident at any solid waste processing or treatment or disposal facility or landfill site,
the officer- in- charge of the facility shall report to the Board immediately which shall review and
issue instructions, if any, to the in- charge of the facility.

The Chief Executive Officer or any other officer authorised by him shall conduct regular checks in
various parts of the wards and other places of collection, transportation, processing and disposal of
solid waste and supervise compliance of various provisions of the Solid Waste Management Rules,
2016 and this bye-laws.

The Board shall develop a public grievance redressal system by setting up of call centre at its
headquarter.

The public grievance redressal system may include short message service based service, mobile
application or web based services.

The Board shall install bio-metric or smart card technologies or Information and Communication
Technology System for tracking and recording attendance of employees associated with the working
of the Solid Waste Management Rules, 2016 and the bye-laws at their headquarters, all zonal offices
and ward offices and shall make an endeavor to integrate such system with wages or remuneration,
as the case may be.
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(21) To ensure greater transparency and public accessibility, the Board shall provide all necessary
information through its website.

(22) The Board shall perform all other functions and discharge all other duties provided under the Solid
Waste Management Rules, 2016, which have not been specifically mentioned in this bye-laws.

CHAPTER-X
MISCELLANEOUS

Miscellaneous.— The Board shall co-ordinate with all other Government agencies and authorities, to ensure
compliance of these bye-laws within areas under the jurisdiction or control of such bodies.

THE FIRST SCHEDULE
[See paragraphs 4(8), 13(1)]

USER FEE FOR SOLID WASTE MANAGEMENT

S. Categories User Fee from each premises/ House/
No. Dwelling Unit/ Flat per month
(in Rupees)

1) ) 3

1. Residential dwelling unit:
(i) up to 50 square meters 50
(i) over 50 square meters up to 200 square meters 100
(iii) over 200 square meters 200

2. | Street Vendor 100

3. | Commercial establishments, shops, eating places (Dhaba/sweet 500
shops /coffee house, etc.)

4. | Guest House/ Dharamshalas 2,000

5. Hostel 2,000

6. Restaurants up to the sitting of 50 persons 2,000

7. Restaurants with sitting of more than 50 persons 3,000

8. Hotel (Unstarred) 2,000

9. Hotel (Up to 3 star) 3,000

10. | Hotel (Over 3 star) 5,000

11. | Commercial offices, Government offices, bank, insurance 2,000
offices, coaching classes, educational institutes, etc.

12. | Clinic, dispensary, laboratories (upto 50 beds) only non-bio- 2,000
medical waste

13. | Clinic, dispensary, laboratories (more than 50 beds) only non- 4,000
bio medical waste

14. | Small and cottage industry, workshops (only non-hazardous 3,000
waste)

15. | Godowns, cold storages (only non-hazardous waste) 5,000

16. | Marriage/Party Halls, festival halls, Party Lawns, exhibition and 5,000
fair's

17. | Clubs, Cinema Halls, Pubs, Multiplexes and other such places 4,000
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18. | Any other non-commercial, commercial, religious or charitable 2,000
institutions not covered in any other category

19. | Other places/activity not provided above As decided by the Chief Executive Officer
by general or special order

Note:—Late Payment Surcharge shall be charged at the rate of ten per cent. per annum of the user fee or charges, if
the user fee or charges are not paid within thirty days of raising the demand.

THE SECOND SCHEDULE
[See paragraph 14(1)]
PENALTIES
S. Rule/ Bye-law No. Failures/ Applicable to Penalty for
No. Contraventions default (in Rs.)
1 ) @) 4) ®)
1. Rule 4 (1) (a) of Solid | Failure to segregate and store | Residential 200

Waste Management Rules, | waste and handover segregated

Marriage/ Party Halls, 5,000
Festival Halls, Party
Lawns,

2016 read with paragraph | waste in accordance with the
4(1) (@) Rules and bye-laws

Exhibition and fairs with 5,000
area less than 5000 sgm.

Clubs, Cinema Halls, 5,000
Pubs, Community halls,
Multiplexes and other
such places with area
less than 5000 sgm.

Other non-residential 500
entities with area less
than 5000 sgm.

2. Rule 4 (1) (b) and (d) of | (i) Failure to deal with sanitary | Residential 200
Solid Waste Management | waste in accordance with the
Rules, 2016 read with | Rulesand bye-laws

paragraph 4 (11) and 4 (13)

.. ) . Non Residential 500
(ii) Failure to deal with

horticulture waste and garden
waste in accordance with the
Rules and bye-laws

3. Rule 4 (1) (c) of Solid | Failure to deal with | Residential 200
Waste Management Rules, | construction and demolition

2016 read with paragraph | waste in accordance with the -
4 (15) Rules and bye-laws Non Residential 500

4, Rule 4 (2) of Solid Waste | Open burning of solid waste Violator 5,000
Management Rules, 2016
read with paragraph 15 (I1)

5. Rule 4 (4) Solid Waste | Organising an event or | Person organised such 5,000
Management Rules, 2016 | gathering of more than one | event or gathering or, on
read with paragraph 4 (10) | hundred person | whose behalf such event

at any unlicensed place without | or gathering has been
following  the  prescribed | organised and the event
procedure in Rules and bye- | manager or managers, if
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S. Rule/ Bye-law No. Failures/ Applicable to Penalty for
No. Contraventions default (in Rs.)
1) ) ®) (4) (®)
laws any, who organised such
event or gathering
6. Rule 4 (5) of Solid Waste | Street Vendor failing to deal | Violator 200
Management Rules, 2016 | with waste in accordance with
read with paragraph 4 (12) | the Rules and bye-laws
7. Paragraph 15 (I) read with | Littering Offender 500
rule 15 (g) of Solid Waste
Management Rules, 2016
8. . Failure to deal with waste in | Resident Welfare 5,000
Rule 4(6) of Solid Waste accordance with the Rules and | Association
Management Rules, 2016 bye-laws
read with paragraph 4 (4) Market Association 5,000
9. Rule 4(7) of Solid Waste Failure to deal with waste in | Gated Community 5,000
Management Rules, 2016 accordance with the Rules and
read with paragraph 4 (6) bye-laws Institution 5.000
10. | Rule 4(8) of Solid Waste Failure to deal with waste in | Hotel 5,000
Management Rules, 2016 accordance with the Rules and
read with paragraph 4 (8) bye-laws Restaurant 5000
11. | Rule 17 (2) of Solid Waste | Selling or marketing of | Manufactures and /or 5,000
Management Rules, 2016 | disposable products without a | Brand Owner
read with paragraph 16 (3) | system of collecting back the
packaging waste generated due
to their production
12. | Rule 17 (3) of Solid Waste | Failure to take measure in | Manufactures and /or 5,000
Management Rules, 2016 | accordance with the Rules and | Brand Owner and /or
read with paragraph 16 (4) | bye-laws marketing companies
13. | Rule 18 of Solid Waste | Failure to replace  fuel | Industrial Unit 5,000
Management Rules, 2016 | requirement by refuse derived
read with paragraph 16 (6) | fuel
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